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Counsel for the applicant

Counsel for the respondents

1. Whether Reporters of local papers may be
allowed to see the Judgement?

2. To be referred to the Reporter, or not?

JUDGEMENT(Oral)

(delivered by Hon.Member(J) shri c.j. Roy)

Heard the learned counsel for the applicant. The
respondents have not filed the counter affidavit, on the
last date of adjourna.ent, a final opportunity to the
respondents to file counter was given and'if it is not
filed, the case win be disposed of on the basis of the
facts and materials available on record" The case was
caned for in the bornin, and also in the afternoon t
acc

allo!'d wasquarter »o.B-ll-5/3, New Minto Poad Hostel vide
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order dated 1.5.92 by respondent N0.2. The applicant has
accepted and also simultaneously the request for the
Change in accommodation to the Curton Road Hostel vide
application dated 7.2.92.

Vide Annexure III, Director of Estates order dated
23.7.92, the respondents alloted quarter 207,
Sector/Block-A, curson Road Hostel. At page-3 para 5 oi
the application, the applicant states that he has accepted
this allotment within the specified time i.e. 28.7.92 by
submitting the forms enclosed with the allotment letter
dated 23.7.92. The letter of acceptance is deposited with
the respondents as per the arguments of the learned
counsel of the applicant. m the judicial file, the
acceptance letter is not found. Eateron, it is claimed by

e applicant that having alloted the accommodation in
curson Road Hostel, he was not given possession. „e also
-de representation on 19.8.92. stating all the facts he
also drew our attention that possession slip was not given

action' by this non-Of the respondents Claiming the relief that he may
be handed over the possession of the similar ,

^ ® Similar accommodation

-ke t\ "T the respondents tothe allotment and hand over the possession either in

r;,f the respondents technical acceotann^

HoatT:: itzt
entitled for a higher ThaTl'
presently holding. However he isHowever, he is staying in^^e^a
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Hostel now. in view of the order passed on 13.1.93! j
oreby direct the respondents to allot the quarter of Ms

entitlment in his tnr-n i quarter of his
Within the period " " "is priority

the date of
oo^punication of this judgement.

After the above judgement was passed the 1
counsel for tt. Passed, the learned

~, . T"""" ""'
heard. Under the circumstances, the learn.H

counsel for the respondents is directed to t v
accordance with law. "

(C.Jl ROY)

member(J)

15.04.1993


